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(iv) REPORTED CANCELLATION or
PASSENGER TRAINS ON  MANMAD-
PURNA AND ADILABAD-PURNA ROUTES.
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(v) WORKERS' AGITATION IN Hinou-
STAN AERONAUTICS, HYDERABAD

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Speaker, Sir, with
your permission, under rule 377, 1
would like to bring to the notice of
the Minister of Defence the pre-ent
state of affairs in Hindustan Aero-
nautics, Hyderabad. There is, in this
enterprise, an Avionic Design Bureau
Air Force personnel who are posted
in this Division are on deputation .nd
are, therefore, not under the discipiine
and control of the management. For
example, the management cannot con-
duct any inquiry into any complaints
of harassment by any of these officers.

The present Head of the Department
is said to be very arrogant in his be-
haviour towards the workmen and
harasscg them. Some time ago the
workers went on an agitation in pro-
test. About 100 of them were immedi-
alely issued notices of warning. Later
the management withdrew the letters
and agreed to review the position after
three months.

But, within a few days of this, one
of the workers was suddenly suspended



